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10 

NDIA 

TENRUPEES 

IN THE MATTER OF: 

Mo o UP03862/17 

BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 112 OF 2024 

CHAUDHARY YASHWANT SINGH 

UNION OF INDLA & ORS 

TENAUPEEs 

VERSUS 

.APPLICANT 

AFFIDAVIT ON BEHALF OF RESPONDENT N0. 6 IN COMPLIANCE 

...RESPONDENT(S) 

THE ORDER DT. 02.07.2025 PASSED BY THE HON'BLE 

NATIONAL GREEN TRIBUNAL, NEW DELHI 

solemnly affirm and state on oath as under: 

1, Kokesh Kumaaged about ..42... years S/o ..PB:.kom.! 

presently posted as Diwisiona).ferest.fik..miheapdo hercby 

1. That I am the Deponent in the above captioned matter and am fully 

conversant with the facts of the case and is competent and authorized to 

swear the present affidavit. 

Rs.5 

FIVE AUPEES 

DI9TT. Co 

APHBT 2025 
0782734 
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2. ThatI state tlhat the contents of the aftidavit have been drafted by my 

I. 

Po3862/17 

counsel on my instructions and the contents of the same are true to my 

knowledge and nothing material has been concealed therefrom. 

BACKGROUND OF THE MATTER 

3. That in the present matter, the grievance of the applicant is that the 

Project Proponent, Respondent no. I in collusion with the Uttar Pradesh 

State Highway Authority and other concerned officers of the State have 

illegally constructed/ operating toll tax plaza (toll free collection 

booth hot-mix plant) at Village Belkhara, Pargana-Ahraura, Teshil 

Chunar, District Mirzapur on Araji No. 291 Mi in area of 15 Bigha which 

has been declared as Forest Land. 

4. That the present matter was last listed for hearing on 02.07.2025, wherein 

the Hon'ble Tribunal directed as under: 

"4. Alongwith the report, Annexure A-5 has been enclosed disclosing 

that the possession of 4 hectares of land has been taken by the Forest 

Depart1ment after removing the encroachment. In the map, Annerure 4 

6 (page l157), the location of 4 hectares of land from which the 

encroachment has been removed has been shown. The District 

Mugistrate, Mirzapur has also enclosed the photographs from page l1 58 
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owards showing the nature of encrodchment and its removal. The said 

photographs reveal that some damage has been caused to the trees. 

II. 

Hence, the Respondent No, 6. Chief Conservator of Forest, Mirzapur is 

directed to ascertain the etent of damage suffered by the forest on 

accountl of the nauthorized encroachment and to quantify the value of 

damage in monetary terms. 

CONSTITUTION OF THE THREE-MEMBER COMMITTEE 

5. That in compliance of the aforesaid directions, the Deponent vide letter 

16.07.2025 constituted a three-member committee for the quantification 

and assessment of damage caused to the forest and forest property due to 

encroachment made by the opposite party, A.C.P. Toll Plaza, over 4.00 

hectares of forest land vacated by the Mirzapur Forest Division, 

Mirzapur. 

6. The composition of the said inquiry committee is as follows: 

Name 

Shri Vivek Yadav Divisional Forest Officer 

Shri SheikhMuazzam 

Shri 
Srivastava 

Dimandu 

Designation 

Sub-Divisional 
Officer 

Forest Division 

|Bhadohi 

Range Forest Officer 

Division 
Forest Mirzapur Forest 

Division 

Forest 

|Mirzapur 
Division 

Role 

Chairman 

Member 

ForestMember 
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III. 

A Copy of the letter dt. l6.07.2025 has been annexed herewith as 

ANNEXURE R-1. 

REPORT OF THE COMMITTEE 

7. That the Divisional Forest Officer, vide letter dt. 09.10.2025 provided the 

report of the Inquiry Committee. 

A Copy of the letter dt. 09.10.2025 has been annexed herewith as 

ANNEXURE R-2. 

8. That the said inguiry committee conducted a site inspection on 

12.09.2025. Upon inspection, the committee observed that although no 

substantial damage was caused to mnost parts of the forest area, a 

pathway and temporary structures had been constructed on certain 

parts of the land, resulting in an absence of trees there. The total area 

under these structures and access roads was found to be upon the 0.41 

hectare. The Sub-Divisional Forest Officer and Range Forest Officer 

informed that departmental proceedings have already been initiated with 

respect to the illegal encroachment. 

9. It is evident that due to the construction of access roads, buildings, and 

other structures, the area where trees were naturally present now lacks 

forest cover over 0.41 hectare. 

3

3
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l0() tssessmcnt of Damage to Forest Cover/ Irees 

That for estimation, four sample plots of0.1025 hectare each (totaling 

0.41 ha) were selected in the encroached arca. The tree species observed 

in cach sample plot are listed below. The abundance and diameter class 

of four major species were analvzed to arrive at final conclusions. 

Sample Plot Species Data 
S. 

No. 

1 

2 

4 

TOTAL 

Teak Plot 

01 

02 

(Sagaun) 
101 

79 

Neem: 61 

87 

Siris: 52 

66 

ANNEXURE R-3. 

" Guava: 47 

333 

Teak (Sagaun): 333 

Shisham: 81 

Shisham Neem 

19 

Desi Babul: 43 

21 

23 

18 

81 

11 

13 

17 

20 

61 

Siris 

11 

12 

20 

52 

Guava 

13 

17 

47 

Desi 
Babul 
7 

11. Therefore, average number of trees per sample ploting: 

9 

11 

16 

43 

Amla 

15 

Copies of photographs of Sampling have been annexed herewith as 

3C 

Total 

162 

150 

172 

172 

656 
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12.Thus, an average of 656 trees were found upon the 0.41 hectare area. 

13.That the diameter class of the abovementioned species of trees was found 

to be approximately 10-20,10-20, 20-30 and 10-20 respectively. 

14.(B) Valuation of Damage in the Encroached Area 

No. 

3 

Amla: 39 

4 

S. 

6 

Total 

Tree Species 

Tcak 

(Sagaun) 

Shisham 

Neem 

Siris 

Guava 

Desi Babul 

Amla 

Diameter Class 

10-20 

10-20 

20-30 

|10-20 

10-20 

l10-20 

10-20 

(cm) 

Notified Rate 

903 

903 

404 

309 

267 

267 

267 

(R/tree) 

Average No. of 
Trees 

333 

81 

6 

52 

47 

43 

39 

Total Amount 

(<) 

3,00,699 

73.143 

|24,644 

16,068 

12.549 

11.481 

10,413 

|4,49,997 

15.Accordingly, the total cconomic loss for all species is Rs. 4,49,997. 

16.That the above-mentioned rates have been determined as per the notified 

schedule of rates issued by the Office of the Chicf Conservator ofForests, 
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Mirzapur, vide Order no. 5078/Mirzapur/37 (Rates) dated 18.06.2025. 

applicable to different tree spccies. 

A Copy of the Order dt., 18,06.2025 has been annexcd herewith as 

ANNEXURE R-4. 

17.That based on these scheduled rates and tree diameter categories, the 

monetary valuation of damage has been carried out. Considering the 

ecological loss caused due to illegal encroachment and damage to trees 

in a Reserved Forest Area, it is deemed appropriate to impose a penalty 

equivalent to ten times the estimated loss, i.e., Rs. 44,99,970. 

A Copy of the Inquiry Report has been annexed herewith as 

ANNEXURE R-S. 

18.That the deponent is duty bound to fulfil the obligation which are 

assigned under the law and directions passed by this Hon'ble Tribunal. 

The Deponent is fully committed to ensure strict adherence to the orders 

of this Hon'ble Tribunal and undertakes to faithfully comply with any 

further directions or instructions that may be issued by this Hon'ble 

Tribunal, without demur or delay. 

19.Hence, the present affidavit is being submitted for the kind perusal of this 

Hon'ble Tribunal. It is prayed that the same be taken on record. 
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tfio io UPO3862/17 Verified at 

VERIFICATION 

on this 

DEPON�NT 

day of October, 2025, that the 

contents of the above affidavit fronm paragraphs I to 19 are believed to 

be true and correct to the best of my knowledge and beliet. No part of it 

is false and nothing material has been concealed therefrom. 

DEPON 
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Government of lñdia 

Rakesh Kumar 

rH af/ DOB: 08/08/1983 

q09/ Male 

8063 8045 8615 

3rTeR 

4AT: HTGH: H GI, 1730 5, 
HAH gl, is HRAC gr, 
aty, tarcT, try, 

tg n., 3rR gT, 222002 

1947 

Boigt e deniicatiatsAtNOity of tndia 

1800 300 1947, 

Address: S/O: Ram Lal, 1730 F 
RAMASHRAM COLONY, MANDI AHIMAO 
KHAN, JAUNPUR, Arazi Newada. 
Jaunpur, Jaunpur Kty.. Utar Pradesh, 

222002 

8063 8045 8615 

. 

help Oukdal.gov.in 

www 

www.uidaigow.in 
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1 

1 

2 

3 

VaGH- 8k /33-1/H ffi, 3T\, o 2025 

TYOT rtes yaio 240 /rgR/ 10 fre fi# 16.07.2025 | 

2 4 5 
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